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SHRI MUFTI MOHAMMAD SA-YEED; 
Sir, I must categorically say, for the 
information of the honourable Member, that 
as far as local direct recruit officers in the 
IAS and the IPS are concerned, there are a 
very few only, and the number is only 
nominal. That is why there is a great discon-
tent in the administration. 

MR   CHAIRMAN: Question No. 202. 

is done on the orders of the Home Ministry. 
So, don't you think that the Home Minister 
should be answer-ins   this     auestion? ... 
(Interruptions) 

MR. CHAIRMAN: The Communications 
Minister is doing it, he is answering it.    That 
is all- 

SHRI N. K. P. SALVE: Sir, this is a very 
important question. Which Ministry deals 
with telephone-tapping. .. (Interruptions) .. 
.and tagging? . . .Is it the Home Ministry that 
deals with phone-tapping? Is it the Home 
Ministry or the Ministry of Communications? 
... (Interruptions)... 

SHRI GURUDAS DAS GUPTA: Sir. Mr. 
Salve should know better!... i Interruptions) 
... 

SHRI N- K. P. SALVE: Sir, this that 
Ministry does not deal with it, who will give 
the reply?... (Interruptions) .  

MR. CHAIRMAN: there is no such thing. 
He is answering the question. That is all... 
(Interruptions) ... 

SHRI N. K. P. SALVE: Nonetheless, Sir, I 
would request you to consider  this  point... 
(Interruptions) ... 

SHRI DIPEN GHOSH: Sir, Mr. Salve 
should be knowing it... (Interruptions) .. .It is 
best known to Mr. Salve... (Interruptions) ... 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: Sir, he has raised a question 
and it has to be answered,.. (Interruptions)... 

SHRI PRAMOD MAHAJAN: Sir, therp 
should be no tapping in between 
supplementaries... (Interruptions) ... 
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SHRI HARVENDRA SINGH HAN-SPAL: 
On the basis of my experience with this 
Government I say this. I am really not happy 
with the way in which answers are given. I 
have asked so many questions. The reply is 
always "No, Sir." or "It does not arise." This 
kind of language will be there. But when you 
ask the sup-plementaries, they come out with 
the information whereas they are supposed to 
give the information beforehand so that we 
may ask supplementaries. Sir5 I seek your 
protection on this. I can quote examples. 

MR. CHAIRMAN: Nr examples. The 
question is very simple. For "Whether the 
inquiry is completed", they say, "No, Sir." So 
far as the reply is concerned, we cannot And 
fault with it. 

 

"Ramakrishna Hegde's action in 
accepting moral responsibility for the 
affairs even as he disclaimed any 
involvement in it has been hailed as 
anethical step in thte best traditions of 
democracy." 
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SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: Sir, this raises two very basic 
issues, the right of privacy of the citizen and 
the privileges of M'embers of Parliament. I 
have no doubt that this is going to be the 
Watergate of the value-based V.P-Singh 
Government. In the first ins-tance; I think" 
this question is really not appropriate for the 
Minister of Communications... 

 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: I am coming to it. He is not 
even concerned about the violations of the 
Indian Telegraph Act and he is going to sit 
with folded hands and wait for the CBI to 
complete the inquiry. I think this is not at all 
the attitude of somebody who is in charge of 
implementing the Indian Telegraph Act. Now, 
one specific question I want to ask is, have 
you asked the persons who are permitted under 
section 5(2) of the Indian Telegraph Act to tap 
telephones under special circumstances and 
have you handed over to the CBI a list of the 
names you have cleared for tapping of their 
phones and, if so, who are included in that list? 

 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE; This is no reply. He does not 
know the Indian Telegraph Act. 

 

SHRI MURLIDHAR CHANDRA-KANTi 
BHANDARE: I have asked, who is the 
authority under section 5(2), whether such a 
list exists and have you handed over the list to 
the CBI? I am afraid that this list is not to be 
tampered with... (Interruptions) 

 
Director of Intelligence Bureau, Director-
General of Revenue Intelligence, Director-
General of Economic Offences, Director of 
Enforcement, Director of Central Narcotics 
Bureau, in the State Government the Chief 
Secretary or any officer of DIG rank. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: I am not satisfied at all.   
(Interruptions) 
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is this Government prepared to bring in an 
amendment to the Indian Telegraph Act for 
the purpose of cutting at the very source of 
tapping or bugging of the  telephones? 

MR. CHAIRMAN; Have you given to the 
CBI a list of those whose telephones you 
should tap? That's all-Say 'yes' or 'no'; that's 
all. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Is it regular tapping or misuse 
of tapping?... (Interruptions) 

AN HON. MEMBER: He said 'No', Sir... 
(Interruptions) 

 
SHRI MURLIDHAR CHANDRA-KANT 

BHANDARE; Second supplementary ... 

MR. CHAIRMAN: No, no. The Rules are 
very clear.   (Interruptions) 

SHRI DIPEN GHOSH: Never is it 
allowed. . . (Interruptions) 

MR. CHAIRMAN: Shri Dipen Ghosh. 

SHRI DIPEN GHOSH: Mr. Chair-man; Sir, 
this is a very serious matter. When the tapping 
of telephones was earlier discussed in this 
House, we were opposed to the existence of 
the very system that there should be bugging 
of telephones of others. It would mean that the 
Government should be given the right of 
interference into the privacy of citizens. The 
question is whether the C.B.I. has completed 
the inquiry. The reply is "No". The specific 
matter which relates to the bugging of the 
telephone of a particular Member of 
Parliament or of some Members of Parliament 
has been referred to the Privileges Committee 
of the other House. My specific question is 
this. Since this Government is committed to 
uphold the democratic institutions and the 
rights and privileges of the     citizens, 

 

SHRI KAMAL, MORARKA; Sir 1 need 
your protection. This does not answer the 
question of Mr. Sinha. 
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MR,   CHAIRMAN:   Mr      Sinha    is 
satisfied. 

SHRI KAMAL MORARKA: But the 
House is not satisfied. Sir, if I am permitted to 
put the question In perspective, the whole 
House will be enlightened. Mr. Sinha has 
asked two things. He has asked whether there 
is equipment available in the country. Is there 
equipment available with any of these various 
agencies which the Minister has named 
which, enables them to tap the telephones 
without informing the Communications 
Ministry at all? Is there such equipment 
available? Is it technically possible? If it is, 
then he will never know what they are doing. 
Secondly, he should categorically tell, the 
House whether according to Section 52, apart 
from criminals, economic offenders, terrorists, 
etc., the Government has authorised the 
tapping of the telephones of any political per-
sonality.    It is simple. 

 
SHRI A. G. KULKARNI; Sir, first I will 

request the Minister to reply to me in English 
because I do not follow Hindi  correctly. 

 
You are the Minister of Parliamentary 
Affairs. You brief every Minis-
ter.  

MR. CHAIRMAN: You can gel brief from 
him also. 

SHRI A. G. KULKARNI: I do not want 
Mr. Upendra's brief. I am quite competent 
myself. 

MR. CHAIRMAN: Now put your 
question. 

SHRI A.   G.   KULKARNI:   Sir,      I want to 
ask him two questions. Firstly, Sir, I do not 
think there is      any Watergate involved in this.      
Nothing will happen.    It is there right    from 
the days of Chanakya.    You are coming from 
Allahabad. These things are going on 
and  So, there is 
not much of a problem in tapping.     Tapping is    
done    all    the world  over.   So,   one  should  
not  get scared.     My question to him is this: 
When the CBI started enquiry, have those 
people who have complained cooperated with 
the CBI in giving their statements,   and   has   
the   CBI   interviewed many political and other 
personalities  who   are   being   named   in this  
tapping?     Secondly,  Mr.   Minister, you again 
think yourself. It    was Mr.   Upendra  as 
Minister of    Parliamentary Affairs and my 
friend,      Mr. Unni Krishnan    as Minister of    
Communications   who   have     categorically 
stated that they would bring a      Bill for 
stopping this pernicious system of tapping the 
telephones.    That is their assurance.      And      
now      you      say 

 
You, as an intelligent man from Allahabad 
must be able to know what happens when 
assurances are given'. I want to know whether 
you will again. rectify, correct your mistake, 
and say that the Bill is being brought as 
assured on behalf of your Government by 
these two stalwarts sitting here. 

 
SHRI A. G. KULKARNI: I am doing. Sir. 

He is briefing him. I seek your   protection. 
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SHRI A. G. KULKARNI: Sir, what is this? 
It is a simple question. This is not a State 
secret. I wanted to know whether anybody 
refused to give  a. statement. 

 

 

SHRI GURUDAS DAS GUPTA: Mr. 
Chairman, Sir, this is a most important 
question because it is not only anti-
democratic, but it also gives rise to forces of 
authoritarianism in the country. The right of 
the people is denied by this. 

MR. CHAIRMAN: Put your supple-
mentary . 

SHRI GURUDAS DAS GUPTA: This 
being the preface, I certainly object to the 
way in which the Minister is dealing with the 
questions. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: I agree with you. 

SHRI GURUDAS DAS GUPTA: 
Absolutely. He is dealing very lightly with the 
questions that are being put to him even by 
the Members of his own party. He can 
straightaway say that the Government has not 
made up their mind. I can very well un-
derstand if he says so. But I object to the way 
in which he is answering the questions. This 
sort of 'hide-and-seek' game was there in the 
House previously I would like to know 
whether this Government wants to continue 
this. Therefore my specific questions are; 
whether tapping used to be done previously 
by the earlier Governments, whether tapping 
on political grounds continues till now and 
whether the Government believes that tapping 
on political grounds is draconian and that it 
should be dispensed with. This is a matter of 
principle. Let him say straightaway. Let him 
say 'Yes' or No'. Let him not evade. 
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SHRI GURUDAS DAS GUPTA: This 
means; Mr. Chandra Shekhar has given a 
false allegation to the Government. By 
implication, he is meaning it. 

MR. CHAIRMAN: Don't bring in his 
name. He is a Member of the other House. 

 

SHRI SUBRAMANIAN SWAMY. Sir, I 
would like to draw the attention of the 
Government, particularly, that of the Minister, 
to section 5(2). It says that the reasons for 
wanting to tap a telephone will be given in 
writing. I do not know whether he has read 
this. It is very clear there, I would like to 
know whether, in view of the fact that in the 
Karnataka case...It is very relevant. You will 
see, Sir. In view of the fact that in the Kar-
nataka case where the Chief Minister 
disowned responsibility after having ordered 
the tapping and put the blame on the officer... 

MR. CHAIRMAN; Karnataka case is not 
relevant here.   (Interruptions) 

SHRI S. JAIPAL REDDY: Sir, this should 
not be permitted. (Interruptions) 

SHRI SUBRAMANIAN SWAMY: I 
would like to know whether the Government 
would require... (Interruptions) 

SHRI S. JAIPAL REDDY: Sir, this should 
be expunged. 

MR. CHAIRMAN: Mr. Swamy, I told you, 
Karnataka case is not relevant here.   
(Interruptions) 

SHRI VIREN J. SHAH; This is a 
deliberate defamation and, therefore, it should 
be expunged. 

SHRI SUBRAMANIAN SWAMY: I 
would like to know. whether the Government 
would require that while giving the reasons in 
writing... 

SHRI JAGDISH PRASAD MATHUR: It 
is not relevant to the main question.   
(Interruptions) 

SHRI SUBRAMANIAN SWAMY: Now 
the reasons are to be giving in writing when 
political authorities' or political personalities' 
telephones are tapped. I want to know whether 
Government would consider an amendment to 
the regulations that when political persons' or 
Members of Parliament's telephones are to be 
tapped, the political authority—the Minister 
or the Chief Minister—must himself in 
writing, as in England and other places, give 
the order and not shift the blame on to the 
officers. To protect the officers, I say that 
when a politician's telephone is tapped, the 
polti-cal authority must put his signature and 
say that the telephone tapping is required. I 
would like to know whether he would 
consider that amendment. 

MR. CHAIRMAN: That is a suggestion for 
action. 
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SHRI S. JAIPAL REDDY: Sir, the hon. 
Minister has stated that the CBI enquiry has 
not been completed. I would like to know 
from the hon. Minister whether the CBI is 
also enquiring into the telephone-tapping of 
politicians that was made during the period 
1985—89. Sir, I bring to your notice that 
there was complaints galore from M.L.As. 
and M'.Ps. in various. States and in Delhi that 
their telephones were being tapped. 

MR. CHAIRMAN: Your question is 
whether there was tapping in the previous 
period. 

SHRI H. HANUMANTHAPPA: Just like 
in Karnataka. 

SHRI S. JAIPAL REDDY; Okay, as in 
Karnataka. But this happened in other States, 
including M-Ps. in Delhi, during that period. I 
would like to know from the hon. Minister 
whether the enquiry covers that period as 
well. 

 

SHRI S. JAIPAL-REDDY: No, Sir ...Mr. 
Chairman, Sir...I am recalling to you, Sir. . . 
The Minister is not being correct.. .No, Sir. 

MR. CHAIRMAN: Question No. 203. I 
have to depend on the answer of the Minister. 

SHRI S. JAIPAL REDDY: Sir, he must 
state the facts...Mr. Upendra made a statement 
at that point of time that the CBI was 
enquiring into telephone tappinc of not only 
this period but   also   of  the  previous  
period. 

MR. CHAIRMAN: Question No. 203. 

SHRI S. JAIPAL REDDY: No, Sir. 
I want the Minister... 

MR. CHAIRMAN: I have put Question 
No. 203...I have called Question No. 203. 
What is there to say,  "No,  Sir"? 

SHRI S. JAIPAL REDDY: But, Sir, let 
him clarify... 

MR. CHAIRMAN; I have called Question 
No.   203. 

 

©Previous      starred   Question      23 
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